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STATEMENT BY MINISTER
I. COMMUNAL INCIDENTS THAT
TOOK PLACE IN KERALA FROM
19TH JULY, 1992

THE MINISTER ' OF STATE IN THE!
MINISTRY OF PARLIAMENTARY
AFFAIRS AND' THE MINIS TER OF
STATE 'IN THE MINISTRY OF HOME
AFFAIRS (SHRI M, M. JACOB): Madam,
according to the reports received from the
Govt, of Kerala, the areas of South of Thiru-
vananthapuram bye-pass road especially
Poonthura, = Bhima  Pally, = Mana-chad,
Thakaraparambu, Shankumuk-ham etc. were
highly tense because about 3000 persons had
marched to the airport on 18 July, 1992 to
offer dharna on the Ayodhya issue. The BJP
was orgainsing the 'Ayodhya Action Day' on
20 July, 1992. Hence both sides were fully
mobilised and highly worked up. On 19 July,
1992, when the members of an organisation
were returning after a drill near
Shankumukham Road, they were pelted with
stones and crackers by some mob. This
sparked off violent incidents on 19 and 20
July, 1992 in the costal hamlet of Poonthura.
Four persons were injured in stone-throwing
and cracker bursts. Three persons were injured
in stabbing. Police opened fire at five places
injuring three persons. In the stone-throwing
and in dispersing violent mobs by use of force,
34 police personnel including two Assistant
Commissioners and five Inspectors were hurt.
Prohibitory orders u/s 144, Cr. P.C. were
promptly clamped in Poonthura, Fort and
Thirvallam areas and ValiaThura Police
Station limits.

[The Vice-Chairman  (Shri
Dayal Singh) in the Chair]

According to the report, the situation
further worsened when some mis. creants
entered a religious place in
Keshavadasapuram and backed and killed a
person in the early hours of 20 July, 1992.
The Police had to resort to firing in which
three persons were killed. A number of arson
cases have been reported in which houses,
shops and some vehicles were involv-
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ed. Two groups separately called for bandh on
21 July in which normal life was partially
affected. One person was killed in East Fort
area of Thiruvananthapuram on 21 July 1992’
raising the death toll to five.

The Army conducted flag march on two
occasions in the affected areas in
Thirvananthapuram city limits. Additional
police forces were deployed for the
maintenance of order. Few companies of
Special Armed Police of Tamil Nadu were
requisitioned by the State Government and
deployed. Few companies of CISF and CRPF
were also sent to Thiruvananthapuram. tc
keep the situation under control. 168 Persons
have been arrested and 92 cases registered.

The Minister (Electricity) who is holding
the charge of Chief Minister convened a
meeting on 21 July 1992 with leaders of
political parties in which it was unanimously
decided to put down violence at all costs.
Relief measures had been arranged to the
families affected by the communal violence.
The State Government has appointed a
member of the Board of Revenue as a
Commission of Inquiry to assess and submit
the report to Government on the nature of
quantum of assistance to be granted to the
victims of the communal disturbances. The
State Government have further informed that
compensation will be paid after the receipt of
this report. It has been reported that now
peace and normalcy have been restored.

II. COMMUNAL VIOLENCE IN

MALEGAON, DISTRICT NASIK

MAHARASHTRA ON 19TH JULY,
1998

THE MINISTER OF STATE 'IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI M. M. JACOB): Sir, according to the
information received from the Government of
Maharashtra, on 19th July, 1992 a call for
'Malegaon bandh' had been given by a Janata
Dal M.L.A. as per directive from the Babri
Masjid Action Com-
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mittee. A morcha of ten thousand persons was
organised under his leadership which started
at 1000 hrs. from Killazozpadpatti to the
SDM's Office, Malegaon. When the morcha
approached Kakini cinema theatre at about
1155 hours, the participants in the morcha
pelted stones at some shops which were open.
As the crowd became violent, the police re-
sorted to lathi charge to control it. At 1200
hours the morcha was dispersed. Incidents of
stabbing were reported from various localities
of Malegaon. Curfew was promulgated at
1500 hours. The District Magistrate, DIG
(Police) and SP (Police were present at
Malegaon.

During the rioats, one medical dispensary,
two cloth shops and one ration shop were set
on fire. About. twenty tricycles were burnt.
According to the State Government, the total
damage is estimated to be about Rs. 1.5 lakhs.
In all, 34 persons were injured including some
policemen. Two persons died due to stab
injuries.

According to the State Government, in all
156 persons were arrested under various
provisions of law and 23 cases were also
registered. The Janata Dal MLA was arrested
on 20th July, 1992. On 20th July, 1992 the
curfew was lifted but due to stabbing
incidents it was reimposed at 1400 hrs. On
21st July, the curfew was lifted at 0600 hrs.
and again reimposed at 1130 hrs. Due to an
incident of stabbing, the curfew was being
continued till 22nd July, 1992 morning. Police
arrangements have been reinforced.

The State Government have stated that the
situation continues to be tense and watch is
being maintained. Today when the State
Government was contacted it was reported
that the situation has improved considerably
and is now under control.

SHRI MOHAMMED AFZAL alio*
MEEM AFZAL (Uttar Pradesh) Mr. Vice-
Chairman, I am on a point of order.
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SHRI GURUDAS DAS GUPTA (West
Bengali): Sir, I have a submission...
(Interruptions) I seek your ruling...
(Interruptions)... We are asking clarifications.
We are supposed to ask clarifications on ‘he
basis of the statement issued by the Minister
and while seeking clarifications we have to
base ourselves on the information supplied.
Sir. I submit most humbly to you and to the
entire House including my friends on the other
side that while seeking clarifications, we all
should try to ensure that peace and sanity
prevails in the country. While seeking clarifi-
cations, if we refer to certain incident which
are likely to injure the sentiments of a
particular community, will that help?
(Interruptions) Let wus speak of the
responsibility of the police of the State
Administration and the irresponsibility of
those agencies. Instead of doing that, if we
refer to certain incidents which are likely to
inflame the sentiments, that is not going to
help anybody.

Iqawrsas (At weT Tuw fag) -
79, SF Y, AFET T Y
MY HT ¥ ST FETE, T S
mm@%ﬁmgﬁ#uﬁa‘r%ﬂ
Clcul coale e RGO RE T £
QT FT AL (ywaw) A A
qgfe 1. .. (FmEaw) - ..

[28 JULY 1992 ]

by Minister 394

wft faewy e oreey (ITLRAW) ¢
AT SqEwTeTE 3, ST U et
TN &1 (wEm)

SR (o v Tuw fg)
g wF  Adgvw 1§ fper
T TEs A& W OWIE ...
(zamgm) # el w1 vens =Y AT
Qg ... (rEaw) =t e o,
5 =T |

e wram ot oF I
RAETAT AT § )

gamATaR (S rme m fag) ¢
et 5, &% w1 gfaw,  § fae v
DO AE & E | A (oAw AW
2 &i—cmr ea"?mr-'zﬁt"-'rga

aﬁf‘m;msnﬁ’r:‘:rm?ﬁ?m-
TR S, WA OUm STAEr FT AW
?{ {(emmgm@)*

Y fagema® wmaT s o F

JEARTN {5 WL @ {ag)
arx & 31 7% | . wAlfem

=7 foeyy Sy ¢ SoEMTEAe
S, T OF AT FT A
(=)

st gffsT | ‘(m)“’" ):

=\ THIT HETSH : AN AEILG
B OF F T TR I A e agrd

I (0 W Taw i) ¢
i 2. .. (wwm)  Am 2t &
ai%mama“ra'} oYy d e |

I&f@‘q mﬂm«z%ma—é’rq‘m

*Not recorded!.



395 Statements

e (s s e )+
sy DT

Y srarr wdi . . . ()

geawtaas (| vwT aaww fag):
agf, A% §. . . ()
- oft qnig wgw : B Tl & &

g findid, FEaY, WA et
w0 gar & 2. (sawed)

Fqawreaw (o T e iag):
T8, AW aga ¥R A ... (Fwaaw)

ofy ST WEWA W T {E TAY
F@rHam ) '

IR (S v gar tag):
afae g 1

ot giE AT : § 0% HIR eaeden
sz fp W ag w= g 6 sw A A Y
ar fer o “aEd ity g, A
WH F T A AT TLF AT H
w0 Jg S gAT 7 A faw faurmw
%ﬁqaﬁugamgm?a-wuaﬁ%ﬁﬁ
TG T g fagms T oF MW AT EY
afF # s wd A saF s
agi wgwr Wi en A frafy oY ? (swEww)

FrRATaE (= W T Tag)
a=ar, #iw afeq, Iftegr ar 1.
(zarzeri)

SHRI GURUDAS DAS GUPTA: That
cannot be allowed... (Interruptions)

=it few) F1=1 WAL AT SY-
gatsae S, ... (Smwea)

Joarsuet (st v @ fag) ¢
mm&ﬂmgﬁm...(m}

[RAJYA SABHA]

by Minister 396

SHRI GURUDAS DAS GUPTA: I soy
this is a frenzy. This cannot be allowed...
(Interruptions)
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SHRI ASHIS SEN (West Bengal): Sir, I
am on a point of order.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): No, please sit'
down... (Interruptions) ... 1 will not allow any
point of order. This is "clarifications on the
Statement"... (Iutcrruptiona) ... This is no time
for point of order.

F frdt o W% AR W
o Ay g oA F oS
a7 & am, ag  affg |

Please go there. Iam not allowing any body...

(Interruptions) ... Please take your seats ...
(Interruptions) ...
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SHRI JOHN F, FESRNAHDES (Goal) Mr.
Vice-Chairman, Sir, this House has already...
(Interruptions)...

THE VICE-CHAIRMAN (SHRI-
SHANKAR DAYAL SINGH): Please go
there. Mr. Femandes... (Interruptions) ... No, I
am not allowing you at all (Interruptions) ...
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THE VICE-CHAIRMAN (SHRI

SHANKAR DAYAL SINGH); Please go to

your seats. I humbly request you. Kindly take
your seats. Mr. Fer-nandes...

SHRI JOHN F. FERNANDES (Goa): Thank
you, Mr. Vice-Chairman Sir. This House has
already congratulated the hon. Prime Minister
for averting a communal holocaust in the
country. Both  the Statements
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[Shri John F. Fernandas] were made by the
hon. Home Minister on the basis of the reports
supplied by the State Governments. Law and
order being a State Subject, it becomes
mandatory for the Central Government t, go
according to the reports of the State
Governments. But I think there should be
some exceptions , to the rule. Whenever there
is a law and order problem in a State, the State
Government requests the Union Home
Minister for providing security. In the esse of
Kerala, the hon. Minister has mentioned that
Central Industrial Security Force and Central
Reserve Police Force unit; have been provid-
ed. I want to know from the hon. Home
Minister whether in view of this contingency,
whenever there are any imminent communal
riots in the country, any diractive has been
issued by the Home Ministry to the State
Governments. Again, the hon. Minister has
mentioned that in Kerala, about three
thousand people had marched to the airport.
But he has not mentioned the name of any
organization. May I know whether this orga-
nization was a registered organization and
whether permission was taken from the State
Government. It was also mentioned in the
Parliament that the communal organization—
Islamic Sevak Sangh—is funded by a foreign
nation—intelligence agency of a foreign
nation. May I know from the hon. Home
Minister whether the Government have any
intelligence report to prove or to substantiate
the charge and what action the Government
has taken on this.

Sir, as far as Maharashtra is con
cerned, the Statement sayi that the
loss to the properties was estimated
at about Rs. 1.5 lakhs. Nothing has
been mentioned as far as Kerala is
concerned. My fear is that properties
worth crores of rupees were lost in
the communal riots. May I know from
the hon. Home Minister as to what
is the amount of loss in Kerala and
whether this loss will be compensated
by the State Government or also by
the Central Government.

[ RAJYA SABHA |
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Thank you, Sir.
6.00 P.M.
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SHRI ARANGIL SREEDHAItAJSi
(Kerala): Sir, this country is passing through a
very critical period pregnant with explosive
possibilties. So, we have to look at the whole
problem from a more objective point of view.

Sir, the riots have taken place in Kerala and
Malegaon. Let us not for a moment think that
they are isolated incidents. Communal virus is
spreading all over the country. And this
statement made by the Home Minister does
not make any reference to it

Kerala, Sir, is reputed for communal amity,
religious tolerance and co-existence in peace.
When other parts of the country were
plunged
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[Shri Arangil Sreedharan]

into communal confrontation with communal
riots, my State was comparatively peaceful
Why did the situation change over-night? We
have a history, Sir, of toleranpe. Our Presi-
dent, the other day, pointed out that
Christianity came to Kerala before it went to
Europe. Arabs came to Kerala before they
became Muslims. And the whole historical
background is being lost, and the living under-
standing between the communities is being
destroyed. The Minister, in his statement,
should have pointed out how this turning point
took place. When I look back, I feel that the
turning point took place during the Ekta Yatra
organised by the BJP. At that point of time, in
this House and the other House, Members
have pointed out that this danger is looming
large over the horizon. {Interruptions’)

SHRIARANGIL SREEDHARAN: That is the
assessment of the situation whether you like it
or not. I know this may not suit you.But I have
to speak the truth. (Interruptions) After that,
Sir, there has been a deterioration. 3,000 people
went to the airport. I condemn the activities of
that organisation called ISS. I am not
condoning them. But I would like to point out
that the ISS is a reaction of the RSS. RSS and
ISS are the two sides of the same coin. That is
how it has happened. To say that it has
happened unexpectedly, I think, is a deviation
from truth. My complaint is against the State
Government. The State Government was aware
of the situation. They knew that the' things
were going to happen. But they did not do
anything because the State police force at the

[RAJYA SABHA]
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highest point is a house divided ag
ainst itself due to the favouritism
shown to certain officers by the Gov
ernment. So, they have lost the will
to act with the result these commu
nal riots took place. But if it has not
spread to the North Kerala, it is be
cause— I would like to pay a tribute

to the Muslim League—of the const
ructive attitude taken by the Muslim
League.  Otherwise, it would have

spread in Malappuram also. The other
political parties in the North Kerala
also took a constructive stand. The
situation is becoming more explosive
and dangerous as the days pass by.
And I would like to point out that
the minorities in my State, as else
where, are living in constant fear. Let
us not try to ignore that truth. When
something is happening in Ayodhya,
it is not confined to Ayodhya. The
climate is spreading to other parts
of the country. Those who love India,
those who stand by India, those who
swear by India should see that it does
not spread all over the country.. And
the Minister has not cared to share

all this information with us. So, I
would like to seek certain clarifica
tions. Fundamentalist organisations

are working in this country in various
parts of the country. What happened
in Kerala was a projection, was are-
action of it. I would like to know
whether the Government'ls taking
steps to keep a vigil over the activi
ties of the fundamentalist or
ganisations and if so, what
steps are being taken. Second
ly, 'I1 would Ilike to know whe
ther the Central Government has giv
en any directions to the State Gov
ernments, including the  Government
of Kerala to watch the situation.
Have they formulated any plan of
action and given the guideance to
the State Government? If so, what is

that plan of action? What steps the
Government and the political parties can take
or the Government can help them take to
create a climate of security among the
minorities so that they may not live in a
constant fear? These are my -clarifications

from the Home Minister. Thank you, Sir.
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SHRI V. NARAYANASAMY (Pon-
dicherry): Sir, the hon. Minister of State for
Home has made two statements on these two
incidents. Both these incidents are the fallout
of the Ayodhya issue, whether it is the RSS,
the VHP and the Bajrang Dal on the one side
and Muslim organisations on the other side
which are involved. Sir, time and again, in
this House, hon. Members have raised the
issue that building of a Ram temple at Ay-
odhya violating the court order by the BJP
Government in U.P. will create communal
disrarmony in the country.

DR. JINENDRA KUMAR JAIN (Madhya
Pradesh): Are you justifying the violence?

SHRI V. NARAYANASAMY: This is the
attitude of the fundamentalist forces which
get identified through this. Now, the Prime
Minister has taken the initiative and I am very
happy that BJP has been proved to be a party
in U.P. which has no hand in the construction
of the Ram temple. and they have been
isolated, and I am very happy about it...
(Interruptions) .
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Today he is very sober.

St e SETN TH T S

ITERTR (o vy o feg ) ¢
fg ¥ o oS T T, 9g
s ax ot gwd ¢

SHRI V. NARAYANASAMY; I am , really
pained because this is a very sensitive issue.
The statement by the hon. Minister, as I said
earlier, is a fall out of the Ayodhya issue. But in
spite of that, some of the hon. Members are
making provacative statements in this House
ond are trying to create a situation whereby
communal tension should spread to other
States. This is a very state of affairs. It is time
for the people of this country, the political
leaders and the BJP leaders to keep restraint s
that people could live in harmony in the
country. You can make political capital out of it
during the election time if you want, but not at
all the times.

I now come to Kerala incident.
Straightaway I am coming to questions on the
Kerala incident. I will not take much time of
the House. I have only four questions to ask.
The hon. Minister stated that about 3060
persons marched to the airport on the 18th
July. I want to know whether they belonged to
any organisation of any religious community
and' if the State Government had a prior infor-
mation about people gathering there at the
airport, why the State Government could not
take preventive action to disperse those people
which resulted in communal clashes in
Thiruvananthapuram. Sir, the Minister stated
that in  the second incident at
Kesavadasapuram, one person was killed and
three persons were killed due to police firing.
In that incident..

SHRI N. E. BALARAM (Kerala): Not in
Keshavadasapuram.

SHRI V. NARAYANASAMY; The
Minister has said in his statement
'Keshavadasapuram'.
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SHRI N. E. BAL ARAM: It is wrong I
know. I do not know from where he got this
information. I stay in Keshavadasapuram.
Mind you. He is not there.

SHRI V. NARAYANASAMY: This
incident also could have been everted. When
people were gathering when religious
sentiments were running high between the
two communities, it could have been
prevented. Why did not the State Government
take steps earlier to prevent the in-cindent?

Another question is, whether any peace
Commitee was formed? When two incidents
had taken place in which four people were
killed—three in police firing and one in a
stabbing incident—may I know whether any
peace committee was formed, consisting of
the representatives of the two communities
and other political groups, so that peace could
prevail in the area?

Then, the hon. Minister has said that a
Commission of Inquiry under a Member of the
Board of Revenue has been constituted. I
would request the hon. Minister. He should
persuade the State Government to order a
judicial «inquiry. This enquiry by a Member of
the Board of Revenue would not ser- , ve the
purpose of going into the causes °f the incident
and identifying the persons involved therein.
Moreover, a judicial enquiry would suggest the
ways and means to prevent the recurrence of
such incidents in future .

In regard to compensation, why was no
interim compensation given to the families of
the victims? The State Government could
have given some interim compensation.
(Time-bell rings)

SHRI M. A. BABY (Kerala): The
Government is bankrupt.

SHRI N. E. BALARAM: There is no
money.

SHRI V. NARAYANASAMY; They have
inherited your legacy. You were ruling there
earlier. (Interruptions,)
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You left the Government bankrupt. They are
managing it.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL  SINGH): Mr.
Narayanasamy, you ask your questions.

SHRI V. NARAYANASAMY; I know
about the financial position of the Nayanar
Government. 1 know that.

SHRI N. E. BALARAM: Now, they have
no money.

SHRI V. NARAYANASAMY: My
question is, why was no payment made to the
families of the victims, by way of interim
compensation? (Time-bell rings)

In regard to the Malegaon incident, may I
know how many person, were arrested? How
many persons are still in custody? Is the
Janata Dal MLA who was arrested still in
custody or not?

AN HON. MEMBER: Released.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Shri Baby.
(Interruptions)

SHRI M. A. BABY; Thank you very much,
Mr.  Vice-Chairman. Sir, for having
remembered me, though late.

Sir, I would like to confine myself to
seeking clarifications only. But having heard
some of the exchanges in the House, with a
heavy heart, I am forced to refer to the way in
which we react to these unfortunate incidents
which happen in our country. Sir, when we
discuss the whole question of dealing with the
communal clashes in our society, unless the
politicians—who  are, fortunately, or,
unfortunately, in the present-day situation,
destined to take charge of the destiny of the
country—display some minimum amount of
decorum, dignity and a sense of
responsibility, it would be highly difficult for
any Government to control such incidents.
We have political differences. We will
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continue to have political differences. My
very good and respected friend, Shri Pramod
Mahajan, spoke earlier. I do not want to make
any observations. But Sir, in our House, there
were occasions when, because of some initial
encouragement or hint, Members make some
references not becoming of a Member of this
House, later on, in a dignified manner,...

A AW wGET : FOHES A
qRAAT | ﬂgaﬁ?‘wm%ﬁ% Fr

amm) qATE WA T, A
Frg?r & (sraum )

What does he mean by- saying‘ that it it
unbecoming of a Member.

SHRI M. A. BABY: This time I am not
referring to you. What I have said is that there
were occasions...

ot Tqew wig mesd  IwRE ¥
F OFT TR ¢ AT . {Twawm)

FIQATEAE (AT qFT 2 {wg) ¢
dau, diw § FE a@ £ g oar
TE THIT 4T AR AT W F, SEumw
F 57 v X 6 w1 S F
f& s @b d9 ARE T WE o
qEIAR FI, WY UF AT gF & )
Fal 1w AR AW

S AR HERT ¢ FTE T
g F g ¥ omRr agiar

SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh); We know that Mr. Baby is
not a baby.

SHRI M. A. BABY: My point is, I am not
exempting any political party, any Member.
There had been occasions when due to heat of
the moment something had been said whether
from my party or from any
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other party, but later on we used to withdraw
that and we used to try our level 'best to
restore amity. Whenever we refer to some
communal incidents, we never say that some
people attacked the temple or some people
attacked the masjid, we say that some people
tried to desecrate a worship place or one
section of the people tried to attack another
section of the people. It has become a practice
of the press. Journalists also make references
in that manner. This is what we have been
following, and now I refer to Pramod
Mahajanji. Unfortunately, today Mahaianjj re-
ferred to certain highly respected individuals
and this was objected to very justifiably by

some other sections of the Members-
Therefore, my humble submission is, when
we deal with political affairs or when we
make references to individuals in the House,
we should maintain certain decorum. I do not
think Mahajanji would have deliberately
made those references. He might have unwitt-
ingly done so, but he could have better said:
"Some people tried to hurl shoes and chappals
at the portrait of a very respectable, national
leader of Maharashtra or Marathwada region
or India. That would have been in the fltness
of things.

SHRI VITHALRAO MADHAVRAO
JADHAV: Shivaji Maharaj is the inspiration
of Maharashtra.

DR. JINENDRA KUMAR JAIN: Those
who insulted Shivaji Maharaj cannot be
condoned.

of fawny wiw medy o @ FEA
A& .f. & dEy § FE wd an
ZRA, WU I R AT ag 9E
AT d9r afze 7 oo €W o9
g T s # 7

W THE AEINT U TEEAT
qEH JT F1 At 9T FE HA0
T TE B

SHRI M. A. BABY; Now I would come to
the questions and queries. I would like to
confine myself to the
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[Shri M. M. Baby] incidents at Trivandrum,
though, as has been rightly mentioned, both
the incidents are inter-connected. The most
shocking aspect of the whole incident at
Trivandrum, that is Poon-thura, is that the
State Government had the information, had the
intelligence report, well two weeks in advance.
In spite of that this has happened. And even
according to the statement of the Minister, the
incident took place on July 19, but there were
two important incidents taking place on July
18 and July 20, preceding the day of the actual
incident and immediately after the communal
holocaust that has taken place. So, even if
there had been no secret report with the State
Government, naturally when the State
Government had the information that a
demonstraion Was being taken out by a
section of the people on the 18th and there was
a call for another on the 20th, the utmost
vigilance should have been there on the part of
the State Administration—which was not there
in this particular case. Sir, I refer to a report
which appeared in the Matrubhoomi of 22nd
July. I may not have to mention about the
Matrubhoomi, 5t is a national daily. It
developed as a part of the freedom movement
in Kerala and it is, more or legs, like a
mouthpiece of the Congress today. This paper
on the 22nd reports. ...

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH) t No, no, don't
read. That is enough.

SHRI M. A. BABY; I am not quoting, I am
only referring to this report which, I hope, the
hon. Minister of State for Home Affairs, Mr.
Jacob, is already aware of. The heading is,
"THIS IS THE PACE OF INDIFFERENCE".
This is in reference to the action or inaction of
the State Government. This report says that
15 days before the incident, the State
Government had information—a  secret
report—regarding the possibility of a
communal flare-up in this area. I would like to
know whether this is a fact or not. This is my
question and I hope, unlike the earlier
practice, at
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least this time, on this most sensitive issu
the hon. Minister would be in. a positio to
give pointed replies to the pointe question
that we pose.

Sir, my second question is whether ther
there was a delay in sendin the police to the
spot of the inrider after the informotion was
given t the State Administration. Here, the
logistics of the area is also very cix cial.
Poonthura is an area adjacen to the State
capital, and the who incident took place
within a radiui of two kilometres. Within
less tha half an hour the police force coule
have been rushed to this spot. Wha has
happened is, there is no refer ence in the
statement as to whe the information was
received by th Administration and when the
polic was rushed. I would like to know these
details regarding the time b which the police
force was rushe to to the place. According to
my infor mation, even though the incider
started at 1l'clock, it was onl; after two hours
that the first batcl of six policemen—this is a
matter ¢ shame; this is referred to in th
Matrubhoomi report also—went an they
remained inactive. Only after 32 hours a
battalion of police wai sent, which also
remained inactive So Iwant to know from
the hoi Minister whether these reports ar
correct or not.

Sir, similarly, there are reports. (Time-
Bell rings)... Sir, I may by given a little
more time because have very many
pointed questions t ask.

Sir, there is a report with me tha even on
Monday night there wer many incidents of
arson, violence an atrocities in the city of
Trivandrurr just under the nose of the State
Ad ministration. Even at 7 o'clock, 7.3 and 8
o'clock, those who were tra veiling by bus
and were gettin down at the State Transport
bus ter minal and walking to their places ¢
residence were indiscriminately atta eked.
Why, even after the communa flare-up at
Foonthura on  Sunda:
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morning, has the police failed, the State
Administration failed to control the situation
and how is it possible that in the State capital,
on Monday, from the afternoon till the
evening and up to the noon on Tuesday,
unabated violence continued? What was the
role of the Administra-tration?

Sir, similiarly, I want to know whether the
Government is aware of the massive thefts
that had taken place after the incident.
According to information available witft me, a
criminal gang activated itself and they swung
into action and utilized the opportunity. There
were clashes between two sections and
according to my information, they were not
involved in the thefts. They were not involved
in thefts. According to reports, these ariminals
were well known to the local police. I don't
want to say that there is a nexus between
them. Anyway, they were in action. Has the
State Government taken steps to recover the
stolen things, valuables and money? In this
area, sir, there are many who have worked in
the Gulf areas, Gulf countries. Their hard-
earned money, ornaments and '"Valuables kept
for marrying off their daughters, money
preserved for going abroad in search of jobs—
this has been reported, this has been narrated
in Press reports —such valuables and money
of poor people, lower-middle class people,
were taken away. What steps have been taken
by the Government to recover the stolen
articles and restore them back to those who
lost them?

Sir, the situation in Kerala could not be
controlled due to various reasons. But I want
to know from the Minister whether the
Central Government is aware of the total
paralysis of the State Government Adminis-
tration due to the fact that there was an
unfortunate accident in which the Chief
Minister was injured seriously and he had to
leave the country for treatment Though the
Chief
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Minister first had given the responsibility to
one particular leader to act as the Chief
Minister, due to internal bickering in
Congress, later on in Delhi the Chief Minister
made up his mind in favour of anoher leader,
and there was confusion. The leader who was
first given the responsibility to act as the
Chief Minister resigned with a statement that
the Chief Minister did not have belief in him.
All this has happened. (Interruptions) The
whole administration was in paralysis. This is
a fact, Sir. So, the Central Government should
find out, if the State Administration becomes
totally incapable, the Centre should find
out. .. (Interruptions)

Though we are opposed to article 356,
still that is there as a part of
the Constitution.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Please
conclude.

SHRI M. A. BABY: I am serious. I want to
know from the Minister about the role and the
paralysis of the whole State Administration in
dealing with the situation. This I wan* to
know.

SHRI M. M.JACOB: Could you
yield for a moment?

I understand from the statement and also
from my own information that the same
arrangement was made when Mr. E. M.
Sankaran Nambood-ripad, the then Chief
Minister, went to the Soviet Union for
treatment, and when Mr. C. Achuta Menon,
the then Chief Minister, went to the Soviet
Union for treatment, there was the same
arrangement. Another person was the Acting
Chief Minister.

SHRI M. A. BABY: But, Sir, nobody had
resigned. But, here, what has happened is that
one person, a senior colleague of Mr.
Karunakaran Ministry, was given the
responsi-blility. Later on that was taken away.
Anyway, I don't want to go into the details.



415 Statements

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH); Mr. Baby,
please conclude now.

SHRI M. A. BABY; Sir, the present Acting
Chief Minister himself has acknowedged the
failure of the administration. I want to know
from the Minister whether it has been brought
to the notice of the Central Government that
the Acting Chief Minister himself has
admitted liha't there was gross failure on the
part of the administraion. There was an open
criticism by his own party MLAs in the State
Legislature, number one. Also a very
important partner of the UDF openly criticised
the action of the State Administration. In
response to the criticism, the Acting Chief
Minister had to admit that there were lapses
on the part of the Administration. Whether
this has been brought to the notice of the
Central Government, I want to know.
Similarly, Sir, the role of the ISS..

DR. JINENDRA KUMAR JAIN: A point
of order, Sir. Is the time-limit applicable only
to BJP Members?

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): No, no, no.
There is time-limit for everyone.
(Interruptions)

SHRI M. A. BABY: Sir, my hon.
colleague, Shri Rajgopal, will be seeking
clarifications later on. I do not know whether
he would clarify to me on this or the Minister
will clarify to me on this. I found a statement
toy Shri Rajgopal that he had information that
the Central Government had information with
regard to connection between a neighbouring
country and the Islamic Sevak Sangh, ISS.
This is a statement by Mr. Rajgopal that he
knows that the Central Government is in
possession of some secret information.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Why are you
quoting him?
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SHRI M. A. BABY: Number one, I want to
know whether he stands by that statement or
not. I would like to know from the hon.
Minister of State for Home Affairs whether
the Central Government is in possession of
any information in this regard. If so, will he
share it with us?

On the other hand, another honourable
leader belonging to the same party of Mr.
Rajagopal, made a contradictory statement
that ISS is a creation of the present Chief
Minister of Kerala. This is the statement he
has made. Going by the experience of who
created Bhindranwale and with what purpose,
perhaps, what Mr. Mahajanji has said can also
be true. I would like to know what is the
information of the Central Government
regarding Islamic Sevak Sangh. As has been
rightly pointed out by Shri Arangil Sree-
dharan, it is the other side of the RSS, the
other side of the same coin.

SHRI SANGH PRIYA GAUTIAM: No.
RSS is not getting any foreign aid whereas
ISS is getting foreign aid.. . (Interruptions-...

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH); Mr. Baby, I
think now you have finished.

SHRI M. A. BABY: Sir, I am concluding.
Thank you very much for your indulgence. As
a fall-out of the Trivandrum incident on the
22nd night, two activists belonging to rny
party were killed toy RSS people at Nemom.
..(Interruptions)...

st favn wra @t s ag
g WM L. (=) L

SHRS PRAMOD MAHAJAN: How many
RSS workers were killed by the CPM
people? .. (Interruptions).
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THE VICE CHAIRMAN  (SHRI a3 =
SHANKAR DAYAL SINGH): Mr. Baby, it il gq m":&a 137w
is better if you finish.. . (Interruptions)... * aR e a !
afrT sg 9w S @ ¥ s
SHRIM. A. BABY: I want to know from the HFE | -

Minister whether the Central Government s

aware of this incident. . ..(.Interruptions)...
THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): 1 think you

have already finished'. ..

(Interruptions) Mr. Salim, please
take your seat.
=it fasy R\ L

ardf & ariwalt ¥ g @ ¥
& T & FEaiEl B ogw fear
. (vmmaw) L. ST I W
1 &N 3 tagrsd sTawnafe wEET )

st IRE ARER . SeEETRS
S, gMT FY TeRy ¥ oA dr.ow.
fagire & famm s30T 8

SHRI M. A. BABY; I want to know
whether the Government is aware of the fact
that Mr. Sudarshan and Mr. Santosh,
members of a leading opposition party, were
murdered as a fall-out of this incident
because our party stands for communal
amity. As a result of strong opposition, two of
our activists were killed and the police
inaction in this incident was also very
evident. What is the reaction of the Central
Government * towards this incident? Thank
you, Sir.

wygwensy (sh vt xaie fag) ¢
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SHRIM. M. JACOB; I am prepared to
sit for any length of time.
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The House then adjourned
at forty-seven minutes past 3ix
of the clock till eleven of the

clock on Wednesday, the 29th
July,



